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IN THE INCOME TAX APPELLATE TRIBUNAL “"B” BENCH, MUMBAI
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BEFORE SRI MAHAVIR SINGH, VP AND SRI S RIFAUR RAHMAN, AM

IR AT ./ ITA No. 6129/Mum/2019
(i?ﬁliQUl ay / Assessment Years 2008-09)

M/s Notandas & Sons; The Asst. Commissioner of
Shop No. 6, Mangal Darshan, Income Tax, Circle 23(2),
Waterfield Road, Bandra (West), SellH/ | Matru Mandir,
Mumbai-400 050 Vs. Mumbai-400 007
(319t / Appellant) (Jca2f/ Respondent)
TUTAT T H./PAN No. AAAFN9168N

el #r 3R b=/l Appellant by : Shri Devang Divecha, AR
gt dr IR Respondent by : Shri Tarian Oommen, DR
FAaTS T TR / Date of hearing: 26.04.2021
EIYOTT T dRIE / Date of pronouncement: 26.04.2021
r/fORDER

AR g, 3uregsT & carr /
PER MAHAVIR SINGH, VP:

This appeal of assessee is arising out of the order of the
Commissioner of Income Tax (Appeals)]-33, Mumbai, [in short CIT(A)],
in appeal No. CIT(A)-33/Rg.21/24/2016-17 dated 15.07.2019. The
assessment was framed by the Asst. Commissioner of Income Tax (in
short ACIT/ ITO/ AO), Circle 23(2), Mumbai for the A.Y. 2008-09 vide
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ITA No. 6129/Mum/2019
M/s Notandas & Sons; AY 2008-09

order dated 14.03.2016 under section 143(3) of the Income-tax Act,
1961 (hereinafter ‘the Act’).

2. The Ld. AR submitted that the assessee has already opted for
settlement of dispute for the year under Direct Tax Vivad Se Vishwas
Scheme (VVS Scheme), 2020 and therefore, seeks withdrawal of the

appeal. The Ld. DR did not raise any objection against the same.

3. In view of foregoing, the appeal stand dismissed as withdrawn with
a liberty to assessee to seek restoration of the appeal in case the
aforesaid declaration filed under the scheme is not accepted, for

whatever reasons.

3. In the result, the appeal of the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 26.04.2021

Sd/- Sd/-
(Tg R®R @A/ S RIFAUR RAHMAN) (FTdR f&g /MAHAVIR SINGH)
(er@T &€ / ACCOUNTANT MEMBER) (39TegeT / VICE PRESIDENT)

ﬁ?é‘; f&err/ Mumbai, Dated: 26.04.2021
g W&, g. e @f@e/ Sudip Sarkar, Sr.PS
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reer Y yfafaf s@®a/Copy of the Order forwarded to :
31dremet / The Appellant

g2t / The Respondent.

IR 3TGeFcI(3TTe) / The CIT(A)

3T 3T e / CIT

femmeiar gfafafer, 3maent srdieliar 3rfRrentoT, Hes /
DR, ITAT, Mumbai
6. M wEa / Guard file.

aua »h W N B~

IMERATTAR/ BY ORDER,
Hcarad 9fa //True Copy//

39/Hg® TSR (Asstt. Registrar)
I Idtelr fsor, Ha$ / ITAT, Mumbai



